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the syllabuses of different courses run
in Rural Institutes have been referred
for opinion by the Council to the
various Boards of Studfes, which are
expected to meet in October, 1959
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Rourkela Steel Project

1044. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether 1t 1s a fact that the
lowest tender was not accepted for
sewer work I1n sectors 4, 6 and 18
at Rourkela Steel Project,

{b) if so0, the reasons therefor, and

{c) the name of the party whose
tender was accepted”

The Minister of Steel, Mines and
Fuel (Snrdar Swaran Singh): (a) to
(c). The tender was awarded to M/s
Caleutts Construction Company, the
setond lowest tenderer at the lowest
tendered rate because the lowest ten-
derer alreddy had large works in hand
and were behind schedule.

AUGUST 19, 1939

Written Answers 2094

Quind Minar
1045, 8hri D, C. Sharma: Wi} the
Mintiter of Sclontild Regesrch and
* Ouitural Affatrs be pleased ‘v stiite thé
up-to-date progress niade for flvod-

highting the exterior of the Qutab
Minar?

M. M. Das): Futther experiments tor
flood hghting the exterior of the
Qutab Minar were conducted. They
have revealed that the first step would
be to lay electric mains around the
minar. Estimates for *his have been
prepared and are under examination

Additional Excise Duty

1046. Shri Radha Raman: Will the
Minister of Fimamce be pleased to
state:

(a) the amount of excise duty in-
cluding the additional excise duty in
respect of cloth, sugar and tobacco
collected during the period from 31st
March, 1857 to 13th December, 1957
and 14th December. 1957 to 31st March,
1958;

(b) whether Government have
during 1958-58 earned more revenues
by amalgamating Sales Tax and Cen-
tral Sales Tax with the excize duty
on cloth, than the separate collection
of sales tax, central sales tax and
excise duty during the year 1957-58
and

(¢) if so, what 1s the amount of
excess collection?

The Minister of Finance (8hri
Morarjl Demi): (a) Figures regarding
collections of excise duty are main-
tained only month-wise and not for
part of a month. It 1s, therefore, not
passible to give statistics for the two
periods separately, The figures rc-
garding the basic excise duty and the
additional excise duty (which com-
menced from 14th December, 1967),
for the three commodities, for the
year 1957-58 are given in the enclas.
ed statement

(b) and (c). As commodity-wise
figures regarding nlu-'hx collections





